
\ 1. Ts. In the cvcnt of short supplies of 
,\ill pcsticitks. concerned mil1111fit~- 
Irtrcrs are advisctl lo ensurc supplicv 
of lhosc i t en l~  to thc conccrnccl Stalcp 
I O  ovciconle rhc prohlcm. 

(t l )  Setting up of petrochcrnicitl 
units in the country is an ongoing pro- 
cess and such propowl.; ilrc rec0111- 
~ncntlctl bascd on tcchno-ccoimmic 
considerations. 

Members of IIPSC' 

3037. SHRI VIJAY NAVAL 
PATII. : Will the PRIME MINISTER 
hc ple;~scd to slate.  

(i1) whether ;is pcr con~cnt ion  thc 
~ncmbcrs of llniou Puhlic Service 
('omn~ission shoultl bc more tha11 50 
per cent fro111 among the rctireii 
[AS Officers: 

(b) if so, whether thcre arc inore 
than 50 per cent memhcrs from 
among the retired IAS Officers in the 
present Union Public Service C'om- 
mission body. if not. the reasons 
therefor: and 

(c) whether the Government pro- 
pose to continue thc old practice'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
UVA) ): (a) According to the proviso 
to Article 31 6(1) of the Constitution. 
;IS nearly as may he onc-half of the 
Members of the Union Public Service 
commission shall he persons who at 
the dates of their respective ap- 
~ointnlents have held office for at 
least ten years either under the 
Government of India or  under the 
Government of a State. 

(c) This provision of the Constitu- 
tion will he kept i n  view while making 
appointment of Membcrs of !he 
Union Public Service Commicsion. 

Reservation for SCs/STc in Promotion 
in States 

111.18. SIf RI AR.11iN (-11ARAN 
SE.THI : Will the PRIME MINISTER 
he plcascd to state . 

( a )  whether the (iovcrnmcnt :Ire 
cluirrc that some of thc States have 
tlonc away with thc rewrvi~~ions for 
Schctluled Castes/Scheduled Tribes 
in promotion in State Governmcnt 
services : and 

(h) if so. the names of those States 
and the reaction of the Government 
thcreto ? 

THE MINISTER OF SIATE IN 
TIIE MINISTRY OF PERSONNEL. 
PUBLIC GRIEVANCES AND PEN- 
SIONS (SHRIMATI MARGARET 
. W A )  : (a) and (b)  The details of the 
policy of resenetion in promotion for 
the SCs and STs in services under the 
various State Governments is decided 
hy the respective State Governments 
thenlselves without concultation/ 
concurrence of the Central Govern- 
mcnt. As such the Central Gov- 
ernment neither collects infor~nation 
in this regard nor has any say in 
the matter. 

Earnings hy Manufacturers of 
Pesticides 

3039 SHRI LOKKNATH 
CHOI!DIiIIRY : Will  he PRIME 
MINISTER be pleascd to state : 

(a) the tot31 percentage of import 
of ingredients with \aluc and quantity 
hy the top 25 pesticide manufacturers 
for the last three years. ycilr-wise i ~ n d  

b) Yes, Sir. company-wise : 
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(h] (he net profit rained by rhere 
companies in the last three years : 

(c) whether the quantity of import 
is constantly increasing and  if SO. 
whether the Government propose to 
stop this import and  if so. the details 
thereof alongwith the steps taken 
towards self-reliance: and 

(d) the corresponding foreign 
exchange earnings of these 
companies 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (DR. CHINTA 
MOHAN) : (a) to (d) The data/ 
information are not available with the 
Ministry. It is considered that the time 
and effort involved in collection/ 
compilation of the same would not be 
commensurate with the results likely 
to be achieved. 

Central Assistance for Tapping 
underground Water Resources ir! 

Kerala 

3040. PROF. K. V. THOMAS : Will 
the PRIME MINISTER bc plea.sed to 
state the assistance renilcred to the 
states like Kerala to tap undergrount! 
water resources for drinking 
purposes? 

Tm MINISTER OF STATE IN 
THE MINISTRY OF RIiRAI, 
DEVELOPMENT ( S H R I  I !TTAM- 
RHAI H. PATEL) : (-cntr;~l ;i.;si~titnce 
under the c t l l  Sponso~.ctl  
Accclcrated Rural U',itcr S:rppl? Pro- 
gramme (ARWSP) is utiliwil h )  the 
States!Union Tcrritosics for drinking 
water supply schemes based on S U P  

face sources and those hasctl o n  tap- 
ping underground water. ,4llocittion 
for Kerala undcr ARWSP for 1901-02 
is Rs. 11.91 crores. Kcralit is using 
about 9.4% of the toti11 p o u n d  wittcr. 

nsourws. Separate ~ S i s t a n c e  Is ,,, 
given by the Ministry of  R U , , , ~  

Devefopment for tapping undrr- 
ground water. 

Under the Sub-Mission on Scien- 
tific Source Finding. assistance is pro- 
vided to the StateskJTs for identifying 
5ources with the use of Satellite 
imageries, geophysical and geohyd- 
rological surveys. The Central 
Ground Water Board has pinpointed 
sources for 148 problem villages in the 
district of Palghat in Kerala. 

Central assistance on 5 0 5 0  sharing 
basis is provided by the Ministry of 
Water Resources to States for 
ttrengthening of ground water 
organisation for the purchase of drill- 
ing machines and survey equipinents 
for ground water development in 
general and not for drinking water 
only. A sum of Rs. 22.50 lakhs wils 
given to Kerala under this scheme in 
1990-91. 

Under the United Nations 
Children's Fund (UNICEF) assis- 
tance, rigs are provided to the States. 
Three rigs were given to Kerala for 
tapping of ground water resources. 

Draft for Implementation of land 
Refonns 

3041. SIIRI RAM DADAN : Will 
thc PRIME MINISTER h~ plcilscll 
!o slalc : 

(a) whether the Government hilvc 
sent a draft to State Government. 
regarding measures to he taken foi 
I m l  reforms ; 

( h )  if so. thc salierl~ fcitturcs o f  t I ) c  
\,lit1 draft : and 

(c) the reaction of the S l : ~ l ~  
(iovernments, speciirlly ~ h i ~ t  of 1I11' 


